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1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

Wk

0.A.295/96, ] ' Dt. of Decision : 24-6-88

B.Krishna Prasad .. Applicant.

Vs

1. The Registrar General of India
and Census Commissiener,.
2=3, Mansihgb.R@ad,
New Delhi.11

2. The Directeor,
Census Operatiens, A.P.,
Gevt, eof India, Semajiguda,
Hyderabad. «+ Respendente,

e

Ceunsel for the applicant Mr.V,Jegayya Sarma

Mr.N,R.Devaraj, Sr.CGSC,

ra

Ceurnsel forthe respandents

CCRAM: -

THEHON'BLE SHRI R. RANGARAJAN : MEMEER (ADMK.)
THEHCN'BLE SHRI B,S.JAI PARAMESHWAR : MEMBER (JUDL.)
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CRDER

ORAL CRDER (PER HON'BLE SHRI . R,.BANGARAJAN - : MEMBER ARN..)

Heard HMr,C.N,Murthy for Mr.V.%egayya Sarma, learned
counsel for the gpplicant and Mr.N.R.Devaraj, learned counsel
fer the respendents,
2. Ihis dA is filed for a declaratien that the gpplicant
is entitled g; the scale ef pay of %.1350/- te £5,2200/- from
1«1-86 with all censequential benefits and for a censequential
direction te the respendents te pay the difference mf_g%E_arrears
of pay for the reriod of 1-1-86 to 5=7-87 in the cadre of Data
Entry Operater and te pay him thq&evised pay scale in the cadre.
of Jdnier Superviser from 6-7-87 te 28-9-92 and in the cadre of
Senier Superviser frem 29-9-92 onwards with arrears with 18%
interegt, ‘ .
3. When the OA was taken up fer hearing, th#learned ceunsgel
fer the spplicant submitted that this OR is cavered by the judgement
of this Tribunal in OA.714/95 decided on 26~10-95, The represen~
- tatien of the applicant was rejected by erder Né.A.llOIA/I-QB-Estt.,
dated 19-10-95 (Annexure-I) as the applicant in this OA is net a
petitioner in OA,957/90.
4, The learned ceunsel fer the respendents brought te eur
netice the follewing statement in his reply:-
"If the court erdered te pay the revised pay scale of
@;1350-2200 in the cadre of D.E.Cperater Gr.B w,e.f,, 1«1=-86, the
applicant may get censequential pay fixatien benefit in the scale of
@.1400-2300/— in the cadre of Jr.Superviser and in the pay scale of
R5,1640-2900/= in the cadre of Sr.Superviss; and not in the scale of

pay as mentioned by the applicant®.
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5. In viaw of the above, the learned counsel for the
applicant submitted fhaf the OA is cevered by the judgement of
this Tribunal in 0A.714/95. The learned counsel fer the
fesp@néents alse sccepted the above submissioen.
6. In view of the above submissienbthe OA is diSpmsed

of directing the respendents to implement the directien given in

0A,.714/95 decided en 26-10~95 in the case ef the applicant alse.

{R. RANGARAJAN)
MEMBER ( ADMN, )
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERA BAD BEWNCH HYDERABAD o

THE HON'BLE SHRI R.IANGARAIJAN ¢ M{A)

,"u,. = "AND

THE HON'8LE SHRI 8,3, JAI PRHANFISTUAR':
' M (3)

DATED ; ;%ff léj%%’_

‘ORDER/JUDGMENT

M.A/R.,A/C.P,ND.

in
0.A.NO. %Q;Ls*}?é
ADMITTED A D INTERIM DI?ECTIWWS
1SSpPED
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D{SPOSED CF WITH QIRECTIONG &
DIGMISSED - . .

DISMISSED FOR DEFAULT
' /REJECTED
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